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1. The petitioner is complainant and he has filed present writ petition 

challenging the order dated 10.06.2025 passed by the respondent no.2-

Additional Commissioner (Judicial), first, Agra Division, Agra and  order 

dated 26.07.2023 passed by respondent no.3-Additional Collector 

(Revenue and Finance), District Firozabad pursuant to the proceedings 

initiated under  Section 67 of the U.P. Revenue Code, 2006.

2. Nothing has been stated in the entire writ petition nor any arguments 

has been raised that what prejudice has been caused to the petitioner by 

the aforesaid orders.

3. In this view of the matter, present writ petition is dismissed. 

March 12, 2026
Pramod Tripathi
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